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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1145/2024 

IN THE MATTER OF: 

NEERAJ CHOUDHARY ...APPLICANT 

VERSUS 
STATE OF RAJASTHAN 
AND ORS. ...RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO. 2, DEPARTMENT 
OF MINES AND GEOLOGY, RAJASTHAN & 3. DISTRICT 
MAGISTRATE, KEKRI. 

Most Respectfully Showeth: 

1. The present Original Application (hereinafter referred to as ‘OA’) 

has been initiated based on a letter petition dated 27.01.2024, 

submitted by Neeraj Choudhary, the Sarpanch of Gram Panchayat 

Gulgaon, Block Sawar, District Kekri, Rajasthan. 

2. The complaint alleges that extensive illegal mining and 

transportation of minerals is taking place along the banks of the 

Khari River, in blatant violation of environmental rules and 

regulations. 
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It states that mining lease holders are operating beyond their 

authorized lease areas and extracting minerals despite inadequate 

natural replenishment in the riverbed. This activity is reportedly 

causing significant harm to the local flora, fauna, and river 

ecosystem. Additionally, the use of heavy machinery for mining 

and vehicles such as dumper trailers, tractors, and others for 

transportation is exacerbating the environmental damage. 

3. It is humbly submitted that the Answering Respondents reserve 

their right to prefer a further detailed reply, as and when required 

and/or directed by this Hon’ble Tribunal. 

Submissions on Merits 

4. The Hon’ble Tribunal has taken cognizance of the compliant on the 

basis of said letter petition vide order dated 19.11.2024 and 

constituted a Joint Committee to submit a factual report of the site. 

The Committee comprises of the following members: 

a. District Magistrate, Kekri; 

. Rajasthan State Pollution Control Board; 

a Senior Scientist of Ministry of Environment Forest and 

o 

Climate Change; and, 

d. Central Pollution Control Board. 

5. The Answering Respondents crave the leave of this Hon’ble Court 

to rely upon the Joint Committee report dated 18.01.2025. 
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6. Itis pertinent to highlight that the Joint Committee carried out a site 

inspection at the mineral gravel for mining lease no. 5/2013, Tehsil 

Kekri, District Ajmer on 03.01.2025. During the site inspection, it 

was found that the flow of water of the Khari river has been 

obstructed by putting stones in the river flow area near Gulgaon in 

the said mining lease area which was in violation of the Sustainable 

Sand Mining Management Guidelines, 2016, and the Enforcement 

& Monitoring Guidelines, 2020. Accordingly, a 30 days show 

causenotice dated 08.01.2025 was issued to the lessee of mining 

lease 10.5/2013 (hereinafter referred to as ‘Lessee’)on 08.01.2025 

by Office of the Assistant Mining Engineer, Sawar(hereinafter 

referred to as ‘AME Office’).A True Copy of show cause notice 

dated 08.01.2025 is annexed herewith and marked as Annexure 

R/1. 

7. On 13.01.2025, the Lessce sent a reply to the said notice stating that 

"these stones were present in the river area before the mining lease 

came into effect i.e., before 31.03.2023. Further, it was stated that 

in the satellite image of December 2022 attached with the said 

reply, it is clearly visible that these stones were dumped in the river 

area at least 3 months before the mining lease came into effect. 

Another satellite image which is of February 2022, in which these 

stones are not visible in the river area. 
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From which it is clear that the illegal miners dumped stones 
in the river area between February 2022 and December 2022, in 

which there is no involvement of the Lessee.”Moreover, the Lessee 

stated that a complaint has been lodged by Mr. Vijay Sharma, a 
representative of the Project Proponent at Police Station, Kekri 

Sadar, Kekri against unknown people regarding dumping of stones 

in the river area. A True Copy of reply dated 10.01.2025 to the 

notice is annexed herewith and marked as Annexure R/2. A True 

Copy of complaint lodged by the Mr. Vijay Sharma on 10.01.2025at 

Police Station, Kekri Sadar, Kekri is annexed herewith and marked 

as Annexure R/3. 

. Upon receiving the reply of the lessee, the office of the Assistant 

Mining Engineer, Sawar verified the reply vide letter no. 394 dated 

11.02.2025 by the technical staff. The technical staff of the AME 

Office has verified the said reply stating that "these stones are 

clearly visible in the satellite image of December 2022 and other 

satellite images which are of February 2022, in which these stones 

are not visible in the river area." Hence, the facts given by the 

Lessee in his reply are true and correct according to the site 

inspection dated 27.02.2025. A True Copy of letter dated 

11.02.2025 and Inspection report dated 27.02.2025 are annexed 

herewith and marked as Annexure R/4 (Colly). 
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9. Keeping in view the nced to safeguard the environment, the 

Answering Respondents are actively taking measures to curb illegal 

mining in the concerned area. It is pertinent to highlight that 

pursuant to Government Order No. 8 (22) Khan/Group-2/2013 

dated 23.06.2021 and Directorate Order No. 639-54 dated 

06.07.2021, check posts have been set up under Rule 60 of the 

Rajasthan Minor Mineral Concession Rules, 2017 on key roads and 

illegal export routes of bajri. Shri Satish Singh Chauhan, Mining 

Executive-I, has been appointed as in-charge, with Border Home 

Guard personnel deployed for preventing illegal transportation of 

mineral gravel. A True Copy of order dated 20.02.2025 is annexed 

herewith and marked as Annexure R/5. 

10.Moreover, the Respondent No. 2 has sent a letter dated 27.02.2025 

to the Lessee for installation of demarcation pillars. Further, a letter 

dated 25.03.2025 was issued to the Tehsildar, Kekri for removal of 

encroachments in the river flow area. A True Copy of letter dated 

27.02.2025 and letter dated 25.03.2025 is annexed herewith and 

marked as Annexure R/6 (Colly). 

11.0n 21.04.2025, a reminder letter dated 21.04.2025 has been sent to 

the Lesse by the Respondent No. 2 for installation of demarcation 

pillars in the above-mentioned mining lease area and to file a report 

of the work done. A True Copy of letter dated 21.04.2025 is 

annexed herewith and marked as Annexure R/7. 
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It is pertinent to hight that to effectively prevent illegal mining, 

export, and storage, the State Government has constituted Special 

Investigation Teams (SITs), headed by the District Collector at the 

district level and the Sub-Divisional Officer at the sub-division 

level. These committees comprise representatives from the Mines, 

Forest, Police, Transport, and Revenue Departments. Joint 

operations are undertaken by all these departments, in addition to 

independent action by this department, to ensure strict prevention 

of illegal mining, export, and storage activities. Hence, continuous 

strict action has been taken against illegal gravel mining and full 

efforts have been made to stop illegal mining by the Answering 

Respondents in the Tehsil Kekri. The year-wise details pertaining 

to action taken in Tehsil Kekri against illegal mining/export/storage 

of mineral gravel are as follows- 

Table 1.1: Action Taken by the Answering Respondent 

[ Year 202223 | 2023-24 2024-25 2025-26 (till 
31.08.2025) 

Cases of Illegal 31 25 32 10 

Transportation 

Cases of Illegal 1 2 s 15 

Storage 

Cases of Illegal 1 0 1 2 

Mining 

Total 33 . 27 38 41 

Total Amount | 52.98,050/- 42,18,700/- 75,62,850/- 55,69,100/- 

Recovered 

(Rs.) 

FIR 3 1 2 4 

Seized Vehicle 31 29 33 22 
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13.1t is pertinent to highlight that the Respondent No. 2 has directed 

the lessee vide office letter no. 201 dated 14.08.2025making 

refrence of letter dated 08.01.2025(show cause notice of 30 days), 

to remove the stones that had been placed in the river flow area near 

village Gulgaon within the mining lease area, as they were 

obstructing the natural flow of water. In response to the said letter, 

the lessee submitted a reply to Respondent No. 2 on 03.09.2025 

stating that the waste marble has been removed from mining lease 

area and pillars have also been installed after demarcating the 

mining lease area. Further, the pillars which have broken due to 

high water inflow in the river will be reinstalled when the water 

flow reduces. The AME Office conducted the site inspection on 

03.09.2025 and submitted a spot report confirming compliances 

made by the lessee, thereby ensuring that the river’s natural flow 

continues without obstruction also since lessee failed to comply 

with the notice within stipulated period a penalty of Rs. 15000 has 

been imposed against the lessee under Rule 28 of the RMMCR, 

2017 by the SME Office Ajmer vide letter dated 16-09-2025. A 

True Copy of letter dated 14-08.2025 and 16-09-2025 is annexed 

herewith and marked as Annexure R/8(Colly). A True Copy of 

Reply submitted by the Project Proponent dated 03.09.2025 and site 

inspection report dated 03.09.2025 is annexed herewith and marked 

as Annexure R/9 (Colly).A True Copy of photographs of the Khari 

river, Kekri dated 28.08.2025 and 05.09.2025 are annexed herewith 

and marked as Annexure R/10(Colly). 
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14.1t is pertinent to highlight that the AME office conducted a site 

inspection on 08.02.2024, 09.02.2024, 26.08.2025 and submitted a 

report in accordance with the points raised by Neeraj Choudhary in 

his letter dated 27.01.2024 which highlights that no illegal mining 

has been going on near Khari River, during inspection pits of depth 

1-1.5 and 1.5-2.5 meters were seen in the approved mining lease 

area in the favor of Mr. Bharat Singh Shekawat (Mining Lease No. 

5/2013) and no pits of depth more that the prescribed limits were 

found also no vehicles or machines were found in the area. A True 

Copy of site inspection report dated 08.02.2024, 09.02.2024, 

26.08.2025 is annexed herewith and marked as Annexure R/11 

(Colly). 

15.1t is further submitted that the allegation made by Applicant 

regarding charges of Rs. 600 being illegal, during site inspection 

conducted by AME office dated 04.09.2025 it was found that the 

charge of Rs. 600 per ton is reasonable and the total expenditure is 

in approximately 350-400 Rupees which includes stocking from the 

river areas at the TP point and the, weighing fee, filling fees and the 

government prescribed charges (royalty fees, DMFT and RSMET) 

and export the mineral gravel by eaming the profit of Rs. 150-200 

and this profit included labour expenses and GST as per the report 

dated 04.09.2025. 
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Representatives of the mining lease holders further informed 

that currently trees have been planted in government schools, public 

places and pasture land of the villages like Jaswantpur, Aaloli, 

Sawar, Mehrukala etc and they are also taken care of from time to 

time and during inspection inspection tress were found to be planted 

at the place indicated. A True Copy of site inspection report dated 

04.09.2025 is annexed herewith and marked as Annexure R/12. 

16.1t is submitted that AME office conducted an inspection on 

23.06.2025 and 30.06.2025 during which some vehicles loaded 

with mineral gravel were stopped and checked, it was found that 

vehicles were being exported only after cutting Transit Pass from 

the Transit Pass point of mining lease 05/2013 issued in favour of 

Bharat Singh Shekhawat and no vehicle was found to be 

overloaded. A True Copy of site inspection report dated 23.06.2025 

30.06.2025 is annexed herewith and marked as Annexure R/13 

(Colly). 

17.In addition to the action taken as per the statements in the foregoing 

paragraph, the Answering Respondents undertake to comply with 

each and every order of this Hon’ble court in its true spirit with best 

of its capacity at its earliest. 

RESPONDENT NO. 2 &3 

Place-New Delhi 

Date: 30.09.202¢ 
Through 

Superintend SR EH AR 
AjmexzRujasthan 

Officer-In-Charge for Respondent No. 2 & 3.
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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNALPRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1145/2024 

IN THE MATTER OF; 

NEERAJ CHOUDHARY 
...APPLICANT 

VERSUS 

STATE OF RAJASTHAN 

AND ORS. 
...RESPONDENTS 

AFFIDAVIT 

I, Mr. J.K. Gurbaxani, S/o G.R. Gurbaxani, aged about 56 years, at present, 

working as Superintending Mining Engineer, Ajmer, Rajasthan solemnly swear 

and affirm on as under:- 

1. That I am the Officer in Charge (OIC) in the above captioned matter for 

8.5 
) 

:‘h‘:—%me Director Mining and Geology, Rajasthan (Respondent No. 2) and 

; 

. 

>/)District Magistrate, Kekri (Respondent No. 3). I am well conversant with 

" the facts and circumstances of the case. 

2. 1 state that I have read and understood the contents of the accompanying 

Reply which has been drafted by my counsel under my instructions and the 

same has been explained to me. I say that the contents of the same are true 

and correct to the best of my knowledge and belief. 

3. That the submissions made therein are believed to be true and nothing 

material has been concealed therefrom. 

Notar ’\ 

Ajmer
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4. 1, 
i i 

ay that Anncxures, in the instant Reply, are the true and correct copy. 
true and typed copy and true and translated copy of the original. 

%25~ e - 
VERIFICATION 

I, the Deponent above named do hereby solemnly affirm that contents of 

Paragraphs no. 1 to 4 of the foregoing Affidavit are true and correct to the 

best of my knowledge and belief. No part of it is false and nothing material 

has been concealed therefrom. 

613|285 

SWaT, 

Verified at Ajmer on this day 75“‘ of September 2025. 

Not 

11 
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Annexure R/3 ‘ 19 
View Complaint 
(P da) 

1. Complaint No. (o #)i5410142500014 District (e f) 
Date of Complaint (Famm ) 10,01/2025 Police Station (g 122 

2. Details of the complainant (frammyea! a1 famm): 

) Name (4FMIAY SHARMA 

b) Relative name (71<tf) #1 WY DISH PRASAD SHARMA 

€) UID No. (uidd) d) Nature of Complaint (faa &1 @ 3 o 
©) Landline No. ($zars ) Mobile No. (1715 919887197810 9) Email 1D (£ 
h) Address () 

_SNo.(1.4) | Address Type (e m s Address (71) B | 1 H |Present Address HARMADA, €419, i1t (WT) vai i - 2 Permanent Address | HARMADA.ETd, S (W) st iz~ | - Identification Details of the complainant (Rrewamaal a1 qear Rawa) 
a) Country of Nationality (<iflu iq 
S.No. (.5.) | Identification Type (vears mfi)‘ Identification No. (4€4r ¢i) 

4. Details of Accused (figs a1 fiaw) 
(1 a) Name of Accused (STTH T1  AGYAT BAJRI MAFIYA 

b) Mobile No. (slrses 
<) Landline No. (d3@51 
d) Address (vm) 

_S.No.(#.%.) __Address Type (v a1 wam) Address (z) 1 [Present Address NAMALUM, 3381 T 39 <o i, A 2 [ Permanent Address | NAMALUM T e B 8 v et 

Incident Details (geAl &1 faaww) 
) Place of Incident (9c1 31 GULGAON PS KEKRI SADAR 
b) Type of Incident (ve1 21 :fimflammwmwfimwymmawamu:mmozsz‘vms_fia mmflwmwimmflmmfififiwflhgfimfi@méfinfi pird mwmwfiafltmiaflummmfiflvfiafi 

T A SR 37 7 € R = mm&@!mmtmwfimfimh?w 
Lo 

d) Date & Time of Incident (e ) Rior 3¢ ersa): 
From To 

. Complaint Details (Maiad fazv) 
a) Date of Complaint (fwiua €1 10/01/2025 
b) Mode of Receipt (wifi 4 sz 
) Complaint Description (framan  firamar a1 gof Fraer s & e iy 2 
d) Remarks m%mmmwm«mfinmfiwflmo:mmozsm\wmfimam$mm W T T & e SR 2w o 8 S R o g 6 ES SR 4 1 7 o o ) & I A 330 aor) MR g iy GRaE 2 TR A X 

g *fiad#uum &q R TS afimm«mm-flmmam 

o 

LERECH] 

(& scanned with OKEN Scanner
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) Uploaded Document (smle v o awmier) 
S:No. (#.4.)  File Name (w5 @l 1) Description (f4d) 

111.pdf TR 

7. Enquiry Details (qwams Tz 

(1)a) Enquiry Details (qBas Ragw): 
b) Date of Enquiry (quams #) 

<€) Remarks (fvafor); 
d) Uploaded Enquiry Report (:usis § § quam  Raé) 
S:No. (®.4.) | File Name (w5 @1 4m) | Daseription (Riaam) 

8. Linking and Delinking Details (M sz A3 faraeun) 
a) Whether Complaint linked to any other complaint (Yes /No) (Fiama el s firsag & E e ] ST 
S.No. (#.%1.) Complaint No. (frame i) 

Report Printed on (R 52u 61 10/01/2025 1748 
Report Printed by (f% & ¢101 R®¢  Bhanwar Lal
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Annexure R/5 
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VARALATNANY 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCHNEW DELIN 

ORIGINAL APPLICATION NO, 11452024 

INTHE MATTER O 
Neeraj Choudhary L Applicant 

State of Rajasthan & Ors. ...Responden 

Know Al whom these presents shall come that I My, LK. Gurbaxani, aged about 56 years. at present 

working as Superintending Mining Engineer, Sawar distict, Ajmer, Rajasthan and Officer in Charge 

(O1C) for Respondent No. 2, Director Mining and Geology. Rajasthan. and Respondent No. 3. District 

Magistrate. Kekri. Rajasthan do hereby appoint: 

it 

Prachi Mishra (22176 1999), Chaitanya (D/2594/2015): Archita Yadav (D/6295/2024) 

C-45, Nizamuddin East, 1™ Floor. New Delhi-110013 

Ph: <91 USIRISSINT, (91 8800269661, <91 ROTTIIVTOS, 191 8630034654 

hereinifter called the Advocate s 10 be my our Advocate’s - the abovementioned Original 

Application and authorize him them 

To act, appear and plead in the above noted case in this Court or in any other Court 

in which the same may be tried or heard and also in the Appellate Court 

To file, verify and present pleadings. applications. appeals, cross-objections. or 

Pettions for execution, review. revision, withdrawal. compromise or other petitions replies. 

abjections affidavits or other documents as may be deemed necessary or proper lor the prosecution of 

the said case in all its 
To file and take back documents. 

To withdraw or compromise the said case or submit o arbitration any differences or 

disputes that may arise touching or in any manner relating to the said ¢ 

Ta deposit, draw and receive monies, cheques and grant receipts therefore and to do 

all other acts and things which may be necessary to be done for the progress and in the course of the 

prosecution of the said case. 
To appoint and instruct any other Legal Practitioner authorizing him to exercise the 

powers and authorities hereby canferred upon the Advocate wheneser he may thing fi o do soand 

1o sign the power of attorney on my our behall: 
And 1/we the undes e do hereby 

Advocate or his substitute in the matters as if done by me/us o all intents and purposes 

And | we the undersigned do hereby ¢ not o hold the Advocate or lus substitute 

responsible for the result of the said case in consequence of his absence from the Court when the said 

case is called up for hearing, or for. any negligenee ol the said Advocate or his substitute 

And I'we the undersigned do hereby agree that in the event ol the whole ot any part 

of the fee agreed by me/us to be paid 1o the Advocate remaining unpaid, he shall be entitled o 

withdraw from the prosecution of the said case until the same is paid. 17 any costs are allowed for an 

adjournment. the Advocate would be entitled to the same. 

IN WITNESS WHEREOF 1/We do hereunto set my/our hand 1o these presents the 

contents of which have been understood by me/us this 017 day of September, 2023 

Accepted and Identified: 

S gk 

ee 10 ratily and confirm acts done by the 

ADVOCATES " ’ 
(@x ukeAxanT) 

é N ME, Ame 
VB, ) 
e @fy syt 
SR I, STy 
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